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F. 2437 |

1 (The Bigh Court of Madhya Pradesh)

(Kanhaly

'alal Sahu Vs, State of MLP. and ors.)

Gwalior Dated 05/02/2018

Shri D.P. Singh,
Shrl Abhishek

learned counsel for petitioner.
Mishra, "learned Government Advocate for

respondents No. 1 arjd 2/State.
Shri KK. Shrivastava, learned counsel for respondent No.3.

At the very
No.3/caveator ralsed

outset, learned counsel for the respondent

the objections regarding submissions ‘made by

the petitioner regardiEg respondent No. 3.

Learned coun
submissions levelled 2

el for the petitioner fairly withdraws the
gainst the respondent No. 3 and he confines his

argument to the extent that a direcion may be Issusd for

conslderation of his re

Collector, District Datia

presentation which Is duly recommended by the

Learned coungel for the respondents/State as well as
respondent No. 3 fairly submit that petitioner has put In 8 years of

service at the same p

ace, therefore, he has rightly been transferred
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~ to district Sheopur on the complaint of Employee's Union he has been

transferred.
Consldering the submission and looking to the Innccuous

prayer made by the petitioner for consideration of the D.O. letters
dated 30.08.2017 and |2.11.2017 collectively, the petition s disposed
of with @ direction to hondmﬁfaumoﬁty to conslder the case In
hand. Necessary exergjse be completed as expeditiously as possible
preferably within three|months from the date of receipt of this order.
It is made clear that thjs Court has not expressed any opinion on the
merits of the case.

Petitlon stands disposed of,

{Anand Pathak)
Judge
Ly-
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